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o IN THE CENTRAL ADMINISTRATIVE TRIBENAL K
‘/Q A NEW DELHI - . XQK

A%

< R.A.171/89 In o
O.A. No. 1443/89
T.A. No. 199

DATE OF DECISION 25- 9 -1770

Petitioner
- : Advocate for the Petitioner(s)
- " Versus o ' '
- Union of India & Angther Respondent
- ‘ Advocate for the Respondent(s)

CORAM’

The Hon’ble Mr. P.K. Kartha, Yice~Chairmen {(Judl.)
The Hon’ble Mr. SsP. FMukerji, Vice~Chairman(Admv, )

1. Whether Reporters of local papers may be allowed to see the Judgement ? 7«4
4 2. To be referred to the Reporter or not ? V0 .
. 3. Whiether their Lordships wish to see the fair copy of the Judgement ? / Ve
' 4. Whether it needs to be circulated to other Benches of the Tribunal ?

. {Judgement . by Hon'ble Mr, P.K. Kartha, Y,C,) "

This @ titicn has beeh-Filad Sy the origihal respondents
in- D.&—ML’;B/@Q which uas.disposed of by the judgement of 'this
Tribunal dated 19,9,1929, The original appligané, who Qas
‘QZ ‘ working as Inspsctor of Works {Affcrestation):in the Nogthern
Railuay, had filed 0A=1449/89 praying for the following :
relisf st |

(i) The letter of the respondents dated 2,6,89
: {Annexure A-1) inscfar =as it amounts to
alteration of 'the recruitmsnt rules apd :
minimum quallrlcgtJons as prescribed vide
letter dated 28,8,1988 {fnnexure A- 2), be
quashed'

(ii) the respondents’be dlLECLBd to call only
those candidates who hed apnlied unto
30,9.88 snd had fulfilled the regouisite
gqualifications as oer letter dated 28,8, 1998
for promotion to the oost of Assistant
£ngineer (Horticulture) by selectiong
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